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New Delhi: this the /& day of fpril;1999.

HON *8LE MRo 5o R.ADIGE, VICE CHATAA M (A)

HON '6LE MRS, LAKSHMI SuamINaTHem,meMBER(Q)

Kungl Nandap
s/o shri Prem Mohan Nandsy

Rlo W2=1342/C; Rani Begh,
shakur Basti, ‘
Delhieﬂ‘!A ooe.ooo mplicmto

(8y Adw cates Shri 5,K.Bisarla )

Vérsvg

1. Union of India
through

Sacretary,
Ministry of Department of Personnel &

Trainingy
North Blo dk,
New Del hig

2% plrector,
Central Bureau of Investigation,
cGo mmpl axy
Lodhi R ad, .
Neuw Del hi ceeoo Respondmtsf

ORDER _
BY HON'BLE MR, S, R, ADIGE; VICE CHAI AN aN ()

ppplicent®s prayer for a direction ‘to |

respondents restraining them fProm repatriating

‘him to his parent orgenisstion (CAPF) and a

Purther direction to respondents to decl are

him as being pemanently absorbed in CBI.

2, fpplicaent vho bglongs to CR PF cane oN

deputetion to CBI as aSI (M) on 158,91 and uas

sub S.GQUG"uV p romo ted as . SI W @ fo 19"6:959

‘Respondents have noy relieved him vide orders

dated 36,1059 (AMnexure=R1) wo e fo 315,99 -

with direction to report to his parent organisatim

(CRPF ). A~

— - airr e e




&

92-

3 The Delhi High (ourt in Cip No.1781/97 WOT &
orss’ Vs, Mathura Dutt & Ors. have categoricsally
held that dq:utationists have no vested right to
be cnsidered for abso1p tion and in th4backgmund
of the policy decision taken by CBI not to absorb
any person unl @ss he was totally indﬂ,:spél'isiblo to
the wrking of CBI no challenge to the rep atriation
order can be mounted. Furthemore respondents

in their reply stats that mplicent not being a
9raduate carnot be absorbed under the recruitment
rul s snd this averment has not been denied by

him in rejoinder.'t

4, A:plicant has mentioned thg cases of Shri N.&
Mishra and Shri N.P.Padey in para 4(P) of his

04, but in reply to that respondents state that
the sbeomption of shri N, N.Mighre was not in |
acordsnce with rul @8y he al @ not being s

9 raduate and his erroneous sbsormp tion is being
submitted to Déparhn'aﬂt of Personnal for further
guiddice."f As wgar&s Shri N;P;Pandsy respondéxts
state that he is a dgpartmental officer end not g
deputetionisty Tis has gl not béen denied by

‘pplicent in any rejoinder.

S. In the absence of any vested right availabl g
to pplicent to ompel respondents to absord him
We éee no geod grqunds to interfere ‘tn the order
dated 29.,1,99,
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6. The Op is 'disﬂlislsedo" No omstsd

, 7[&){*%/%"1%@—*/ /ﬁ/[
( MRS, LAKSHMI SuwaMIN THN ) So Ro ADI

| NENBER?J) \ncs CHAIFNAN(A)
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